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 man  and  Nicobar  Islands
 Motor  Vehicles  Rules,  1989.

 (c)  Notification  No,  366/66/F,
 No.  68-26I/66-Pub.  publish-
 ed  in  Andaman  ang  Nicobar
 Gazette  dated  the  27th  Dec-
 ember,  1966,  making  certain
 amendments  to  the  Anda-
 man  and  Nicobar  Islands
 Motor  Vehicles  Rules,  ‘1989.
 {Placed  in  Library.  See
 No,  LT-96/67.]

 (2)  |  beg  to  lay  on  the  Table—

 4)  A  copy  of  the  following  papers
 under  sub-section  (2)  of  sec-
 tion  703  of  the  Major  Port
 Trusts  Act,  963:—

 (a)  Annual  Accounts  of  the
 Visakhapatnam  Port  Trust
 for  the  year  ‘1964-65,  and  the
 Andit  Report  thereon.
 {Placed  in  Library.  See  No.
 LT-45/67].

 @)  Annual  Account,  of  the
 Mormugap  Port  Trust  for
 the  year  l964-65  and  the
 Audit  Report  thereon.
 [Placed  in  Library.  See  No.
 LT-452/67.]

 (ii)  A  copy  of  the  Annual  Report

 (iii)  A  copy  each  of  the  following
 Notifications  under  sub-section
 a)  of  section  723  of  the  Major

 ‘Port  Trusts  Act,  963:—

 (४)  The  Mormugag  Port  Trust
 (

 Rules,
 published  in  Notification  No..
 G.3.R.  9T7T  in  Gerette  of
 India  dated  the  24th  Decem-
 ber,  1986,  [Placed  in  Lib.
 rary.  See  No.  LT-454/67.]

 GSR  2027  in  Gazette  of
 India  dated  the  3ist  Decem--
 ber.  1986,  [Placed  in  Lib-
 rary.  See  No.  LT-455/67.)

 English  translation.
 See  No.  LT-456/87.]
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 ‘Mr.  Speaker:  You  want  them  to  lay
 Shri  Nande’s  speech  also?

 85  a  particular  political  party,

 should  have  been  inid  on  the  Table  of
 the  H  so  that  we  could  have
 judged  whether  Mr.  Nanda  was  correct
 or  Mr.  Subodh  Banerji  wag  correct.

 the  code  ang  Mr.  Nande’s  speech  on
 the  All  India  Radio,  the  bon.  Minister
 said  that  he  would  look  into  those’
 things.  About  the  script  of  the  speech
 og  the  West  Bengal  Labour  Minister,
 he  said  that  it  would  be  laid  on  the
 Table.  About  other  things,  he  said
 that  he  would  lock  into  them.

 Shri  C.  K.  Bbattacharyye  (Raiganj):
 I  have  a  submission  to  make. a
 speech  of  the  West  Bengal

 TYAISTHA  9,  2889  (SAKA)  Papers  laid  =  Wo
 Mr.  Gpeaker:  They  will  look  into

 the  legal  aspect  og  it,

 Norurications  UNDER  ArRcrarT  Act

 Tae  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Katan  Singh):  [  beg  to
 Jay  on  the  Table  a  each of  the
 following  Notifications  under  section
 ‘14-A  of  the  Aircraft  Act,  1934,  to.
 gether  with  Explanatory  Note:—

 (l)  The  Aircraft  (Anvendment)
 Rules,  1967,  published  in  Noti-
 Geation  No.  G.S.R.  484  in
 Gazette  of  India  dated  the
 8th  April,  1067,

 (2)  The  Aircraft  (Second  Amend-
 ment)  Rules,  1967,  published
 in  Notification  No.  G.S.R.  5ll
 in  Gazette  of  India  dated  the
 ‘15th  April,  I987.

 (3)  The  Aircraft  (Third  Amend--
 ment)  Rules,  1967,  published
 in  Notification  No.  G.S.R,  48
 in  Gazette  of  India  dated  the
 22nd  April,  1967,  [Placed  in.
 Library,  See  No.  LT-457/87.}

 Norirication  unpra  Rice-Mrino
 Inpustry  (RecuLATIONS)  Ac?

 (Sari
 Annasahib  Shinde):  reer  I  beg  to  re-
 lay  on  the  Table  a  copy  of  the  Rice-
 Milling  Industry  (Regulation  and
 Licensing)  Amendment  Rules,  1967,
 published  in  Notification  No.  G.S.R.
 767  in  Gazette  of  India  dated  the  22th:
 February,  1967,  under  sub-section  (4)
 of  section  22  of  the  Rice-Milling  In-
 dustry  (Regulation)  Act,  1958,  [Plac-
 ed  in  Library.  See  No.  LT-28/67.]

 (2)  7  beg  to  lay  on  tha  Table—

 (i)  A  copy  of  the  Rice-Milling  |
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